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Petition(s) for Special Leave to Appeal (G vil) No.21705/2002
(From the judgenent and order dated 12/08/ 2002 in AN 112/02 in
NM 1952/ 00 in SN 2145/00 of The H GH COURT OF BOVBAY)

VI DEOCCON PROPERTI ES LTD. Petitioner (s)
VERSUS

BHALCHANDRA LABORATCRI ES & ORS. Respondent (s)

(Wth application for permission to subnit additional docunments)
(Wth prayer for interimrelief)
( For Final Disposal )

Date : 08/12/2003 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE DORAI SWAMY RAJU
HON BLE MR JUSTI CE ARl JI T PASAYAT

For Petitioner (s)M. C. A Sundaram Sr. Adv.
Ms. Dipti Razda, Adv.
M. Jatin Zaveri, Adv.

For Respondent (s)M. Santosh Paul , Adv.
M. Ranj an Kumar, Adv.
M. Raj eev Sharma, Adv.
M. MJ. Paul, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

M. C. A Sundaram | earned senior counsel for the appellant started his argunents at 12.30 PM
and concluded at 1.00 PM Thereafter, M. Santosh Paul, |earned counsel for the respondents

made his submi ssions for about five ninutes.
Heari ng concl uded. Judgment reserved.

(Neena Vernma) (Vijay Aggarwal)
Court Master Court Master
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